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(अ).—के� �ीय  सरकार, क�टनाशी िनयम, 1971 का और संशोधन करने के िलए क�टनाशी 

अिधिनयम, 1968 (1968 का 46) क� धारा 36 �ारा �द� त शि! तय" का �योग करते $ए िन% निलिखत �ा'प 

िनयम का �( ताव करते $ए उ! त धारा क� अपे-ानुसार ऐसे सभी 1 यि! तय" क� जानकारी के िजनके उनसे �भािवत 

होने क� संभावना ह,ै �कािशत 5कया जाता ह ैऔर यह सूचना दी जाती ह ै5क उ! त �ा'प िनयम पर उस तारीख स े

िजसको इस अिधसूचना के भारत के राजप9 क� �ितया ंजनता  को उपल: ध करा दी जाती ह;, तीस 5दन क� अविध 

क� समाि< त के प= चात् िवचार 5कया जाएगा;   

 उपिनयम के संबंध मA 5कसी 1 यि! त से उ! त तीस 5दन क� अविध के समा< त होने के पहले आ-ेप" और 

सुझाव" को �ा< त 5कया जा सकेगा और कA �ीय सरकार उन पर िवचार करेगी; 

 उ! त िनयम के संबंध मA आ-ेप" और सुझाव" को सयंु! त सिचव, (पादप संर-ण) कृिष एवं 5कसान कH याण 

  

 

मं9ालय, कृिष, सहकाIरता 

  

 एवं 

  

 5कसान कH याण िवभाग, कृिष भवन, नई 5दH ली – 110001 को भेजा जा सकेगा ।                          
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1. (1) इन िनयम" का संि-< त नाम क�टनाशी (तीसरा संशोधन) िनयम, 2016 ह ै।  

(2) ये राजप9 मA इनके अंितम �काशन क� तारीख को �वृ� त ह"गे । 

2. क�टनाशी िनयम, 1971 मA, --  

(i) िनयम 9 मA, उपिनयम (3) मA, खंड (vi) और (vii) का लोप 5कया जाएगा; 

(ii) पहली अनुसूची मA, �'प VI मA ‘शतP’ शीषQक के अंतगQत सRं यांक 6 और 7 का लोप 5कया जाएगा । 

[फा. सं. 13035/35/2013-पीपी.I] 

उ� पल कुमार Tसह, सयंु! त सिचव 
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�ट�पण

�ट�पण�ट�पण

�ट�पण:

::

: मूल िनयम भारत के राजप9, असाधारण, भाग II, खंड 3, उपखंड (i) मA सा.का.िन. 1650(अ), तारीख  

19 अUूबर, 1971 �ारा �कािशत 5कए गए थे और त�पVात् िनWिलिखत �ारा सशंोिधत 5कए गए :- 

1. सा.का.िन. 474(अ), तारीख 24 जुलाई, 1976, 

2. सा.का.िन. 736(अ), तारीख 9 5दसंबर, 1977, 

3. सा.का.िन. 1064(अ), तारीख 7 नवबंर, 1988, 

4. सा.का.िन. 533(अ), तारीख 6 अग(त, 1993, 

5. सा.का.िन. 371(अ), तारीख 20 मई, 1999, 

6. सा.का.िन. 372(अ), तारीख, 20 मई, 1999, 

7. सा.का.िन. 548(अ), तारीख 12 िसतंबर, 2007, 

8. सा.का.िन. 692(अ), तारीख 7 नवबंर, 2006, 

9. सा.का.िन. 128(अ), तारीख 26 फरवरी, 2009, 

10. सा.का.िन. 174(अ), तारीख 5 माचQ, 2010, 

11. सा.का.िन. 474(अ), तारीख 11 जुलाई, 2013, 

12. सा.का.िन. 797(अ), तारीख 13 नवबंर, 2014, 

13. सा.का.िन. 840(अ), तारीख 5 नवबंर, 2015 और 

14. सा.का.िन. 164(अ), तारीख 15 फरवरी, 2016 

 

MINISTRY OF AGRICULTURE AND FARMERS WELFARE 

(Department of Agriculture, Co-operation and Farmers Welfare) 

NOTIFICATION 

New Delhi, the 6th April, 2016 

G.S.R. 405(E).—The following  draft rules further to amend the Insecticides Rules, 1971, which the Central 

Government  proposes to make in exercise of the powers conferred by section 36 of the Insecticides Act, 1968 (46 of 

1968), is hereby published, as required by  the said  section, for information of all persons likely to be affected thereby; 

and notice is hereby given that the said draft rules shall be taken into consideration after the  expiry of thirty   days from 

the date on which copies of this notification as published in the Gazette of India are made available to the public; 

The objections or suggestions which may be received from any person in respect of the said draft rules before 

the expiry of the period of thirty days aforesaid will be considered by the Central Government. 

Objections and suggestions in respect to the said draft rules may be forwarded to the Joint Secretary (Plant 

Protection), Ministry of Agriculture and Farmers Welfare, Department of Agriculture,  Co-operation  and Farmers 

Welfare, Krishi Bhawan, New Delhi-110 001. 

DRAFT RULES  

1.       (1) These rule may be called the Insecticides (Third Amendment) Rules, 2016. 

      (2) They shall come into force on the date of their final publication in the Official Gazette. 

         2.      In the Insecticides Rules, 1971, -  

                     (i)  in rule 9, in sub-rule (3), clauses (vi) and (vii) shall be omitted; 

      (ii)  in the FIRST SCHEDULE, in FORM VI, under the heading  ‘conditions’,  numbers 6 and 7 shall be 

omitted.   

[F. No. 13035/35/2013-PP-I] 

UTPAL KUMAR SINGH, Jt. Secy.  
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Note.- The Principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i) 

vide No. G.S.R. 1650 (E), dated 19
th

 October, 1971 and subsequently amended vide:-    

1. G.S.R. 474(E), dated 24
th

 July, 1976, 

2. G.S.R. 736(E), dated 9th December, 1977, 

3. G.S.R. 1064(E), dated 7
th

 November, 1988, 

4. G.S.R. 533(E),dated 6
th

 August, 1993, 

5. G.S.R. 371(E), dated 20
th

 May, 1999, 

6. G.S.R. 372(E), dated 20th May, 1999, 

7. G.S.R. 548(E), dated 12
th

 September, 2007, 

8. G.S.R. 692(E), dated 7
th

 November, 2006, 

9. G.S.R. 128(E), dated 26
th

 February, 2009,  

10. G.S.R. 174(E), dated 5th March, 2010,  

11. G.S.R. 474(E), dated 11
th

 July, 2013, 

12.  G.S.R. 797(E), dated 13
th

 November, 2014, 

13.  G.S.R. 840(E), dated 5
th

 November, 2015 and 

14.  G.S.R. 164(E), dated 15th February, 2016 
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